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HTAT. 2818(3N).— FralT TLHIT, TUIT TIHAN ATAHIH 1956 (1956 F1 48) (& =oH =o
THT 3T ATTHAH gl AT g) T &7 3F sl IT-ITT (1) FIT T&T LhAT T TN FLd g0, Tg THTHTT
BT ST & 7T o6 #7eT g3 157 & AW o § NH146 & 6.8 149.141 & f.#1.163.541 (TasiuA
ATHT AWTE) TF % -G0S & (FATT (ATSTHOT/TEE QoS Aigd 2-AA7/4-A T FATAT A1), TALEA, Taeerd

3T =TT % Al TS & (o0 ag g sratera g e a@fera auie S srqa=t & & @ g, vy 9
T ST L o SO ST 0l T Tl g |

Fre AT =Af<h, ST 3<% G # Baag g, S Afaf=aw & amr 37 it IT-am7 (1) F el qarh
TS o o0 Ut I 3 START 9% TSI § TH SATATAAT o6 THR1T il ATE T SFhie (o o HIae STa= T
AT TR T THT

U S ATITT Herd TSt T7q Aqiea T AT 7 fofed &9 § T&qa it STuaf i
IH I AYTT ATARAT T ST 3fiT Feqw TTiarerT<y, safrshdl &1 Ff<mTd &9 F 77 feft fafare woraw

3970 GI/2026 )
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FIT G ST T STFE ST 37 UHT iy it qHare & TETq a9T UHT 3fT S+ T % TATq, TS Fle
2T, TS e arfahT siasas J/e, Areer T AT AT AT Hl ST HY TAT T AT HT THAT
|

I sAferfea &t e 3 it IT-4TRT (2) F TfT werw wrfersTe gy AT A wre oft sraer sty
BT |

TH STTERAAT o ST AT ATAT GIH 6 TG AT T AL TEH TR o 3 AT | ITeTeer
& Sl 3eT [Raas AT g1 HLreor 3T ST 9t 2 |

ATIAT

T T9T TSF & AT forer § NH146 = .11, 149.141 7 f3.17.163.541 = forw srsi=y it S0 areft
HXAAT Ted TET §3aAT digd SH 1 Frerd fEawor

IS T AT TET TS IS IR MDY

%ﬁm 0T AT g FTTER || faFa I FT &R S T &
e (SIRIEEEIE)) (FRT)
1 2 3 4 5 6
ATAF T ATH: AT

T FT ATH: TCEL GATT

1 290 IGELl it (fsh) 0.05 (F47) 0.05
2 293 IBELl it (fsh) 0.03 (FT7) 0.03
3 294 [RELl fifa (fsf) 0.21 (FF7) 0.21

4 295 IGELl it (fsh) 0.16 (FTT) 0.16
5 296 IBELl it (fsh) 0.235 (%I 0.235
6 297 [RELl fifa (fsf) 0.1 (FF7) 0.11

7 298 IGELl it (fsh) 0.08 (¥4 0.08
8 303 RECARA] gffa (Tear)  ||0.025 (FFaT) 0.025
9 305/1 TR af¥ifa (FrE) {|0.03 (%A 0.03
10 305/2 IGELl it (fsh) 0.0475 (ZFaT) 0.0475
11 466 RECaRA] gffa (Femme) ||0.085 (FFaT ) 0.085
T T AT FHIET AT

12 148 GECAEA] gfefa (smarer) |[0.08 (FFa7) 0.08
13 154/1/2 IBEL it (fsh) 0.105 (2547 0.105
14 156 [REI fRifa (fsf) 0.008 (#7¥ ) 0.008
15 157 IGEl it (Fsh) 0.14 (3Fa7) 0.14
16 158 IBEL it (fsh) 0.05 (¥4 0.05




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 3

17 159 GECAEA] T (Fmre)||0.03 (FFaT) 0.03
18 168 IGEl EIECEEELD! 0.14 (3FT7) 0.14
19 169 RECAEA] Fff=a (ATTTTE)||0.04 (FFaT) 0.04
20 170 IGELl it (fsh) 0.2 (FF47) 0.2
21 172 AT aff=~a (F=F) [|0.025 (FFa¥) 0.025
22 173 IGELl it (fsh) 0.055 (397 0.055
23 174 BEL i (s 0.07 (7)) 0.07
24 175 AT Fff=a (ATETE)||0.02 (FFaT) 0.02
25 261/1 GREIRA} sfdifea 0.06 (37 0.06
26 332 st i (s 0.03 (7)) 0.03
Total 2.1155

[FT. . NHAI/BPL:SAG/LA/4101 0/2020/3A]
g FiET, g

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 2nd June, 2026

S.0. 2818(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH146 in the
stretch of land from Km. 149.141 to Km. 163.541 (SDO/SDM Office Sagar) in the district of SAGAR in the state of
MADHYA PRADESH, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Sub Divisional Officer in writing and
shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.
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SCHEDULE
Brief Description of the land to be acquired with or without structures falling NH146 in the stretch of land from Km.
149.141 to Km. 163.541 (SDO/SDM Office Sagar) in the district of SAGAR in the state of MADHYA PRADESH

[State: MADHYA PRADESH ||District: SAGAR |

SI. No. Survey/Plot Type of Land Nature of Land Area Area
Number (in Local Unit) [((in Hectares)

I 2 [E 14 15 [G |
|Taluk: Sagar |
|Village: Barkhera Khuman |
|1 ”290 “Private ||Irrigated ||0.05 (Hectare ) ||0.05 |
2 11293 ||Private ||Irrigated 1/0.03 (Hectare ) ][0.03 |
|3 “294 ”Private ||Irrigated ||0.21 (Hectare ) ||0.21 |
|4 ”295 ”Private ||Irrigated ||0.16 (Hectare ) ||O 16 |
|5 ||296 ||Private ||Irrigated ||0.235 (Hectare ) ||0.235 |
|6 ”297 ”Private ||Irrigated ||0.1 1 (Hectare ) ||0.11 |
|7 “298 ”Private ||Irrigated ||0.08 (Hectare ) ||0.08 |
|8 ||303 ||Government ||unirrigated (Road) ||0.025 (Hectare ) ||0.025 |
|9 ||305/ 1 ||Government ||unirrigated (charnoi) ||0.03 (Hectare ) ||0.03 |
10 3052 ||Private |[Irrigated 10.0475 (Hectare )|(0.0475 |
|11 ||466 ||Government ||unirrigated (charagah) ||0.085 (Hectare ) ||0.085 |
|Village: Kolua Amarsa |
|12 “ 148 ”Government ||unirrigated (Aawadi) ||0.08 (Hectare ) ||0.08 |
13 l|154/1/2 ||Private |[Irrigated [0.105 (Hectare ) [[0.105 |
14 [[156 ||Private |[Irrigated 1/0.008 (Hectare ) |[0.008 |
| 15 “ 157 ”Private ||Irrigated ||0 14 (Hectare ) ||0 14 |
|16 ||158 ||Private ||Irrigated ||0.05 (Hectare ) ||0.05 |
|17 ”159 ||Government ||unirrigated (charagah) ||0.03 (Hectare ) ||0.03 |
|18 “ 168 ”Private ||Irrigated ||0.14 (Hectare ) ||0 14 |
|19 || 169 ||Government ||unirrigated (charagah) ||0.04 (Hectare ) ||0.04 |
120 [[170 ||Private |[Irrigated 0.2 (Hectare)  [[0.2 |
|21 “172 ”Government ||unirrigated (road) ||0.025 (Hectare ) ||0.025 |
|22 ||173 ||Private ||Irrigated ||0.055 (Hectare ) ||0.055 |
23 174 |[Private |[Irrigated 1|0.07 (Hectare ) ][0.07 |
|24 “ 175 ”Government ||unirrigated (charagah) ||0.02 (Hectare ) ||0.02 |
|25 ||261/1 ||Govemment ||unirrigated ||0.06 (Hectare ) ||0.06 |
126 332 ||Private |[Irrigated ||0.03 (Hectare ) |[0.03 |
[Total |2.1155 |

[F. No. NHAI/BPL:SAG/LA/41010/2020/3A]
SHAIKH AMINKHAN, Director
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